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S CENTRAL ADMINISTRAT IVE TRIEUNAL, ALIAHABAD BENCH,
' ALIAHAPAD,
. |
QUORIM : Hon'ble Mr, S. Das Gurta, Member-A, ‘
L Hon 'ble Mp, T. L. Voerma, Member=J,

Original Application No, 937 of 1995,

Ashok Kumar Verma son of Sri R. N. Verma,

R/o, 28-B/78F, Dandiya Allahpur,District : |
Allahabad' illililli.ll"l'".Applicant'
(By Advocate Sri R.K.Pandey & Sri Piyush Shukla)

Varsus

1, Union of In“is through Secretéry,

8 Ministry of Fublic Grievances and
Pension(Department of Personnel & Training), |

Governm nt of India, Mew Delhi,

2. Union Public Service Commission,
throuagh the Secretary Dhaulpur House,

Shah jahan Road, Nevw Delhi,
.sess.Respondents. p

ORDER (oral) o
(BY HON ,MR,S .DAS GUPTA,; MEMSER=-A )

{ Heard Sri R. K. Pandey counsel for the
v apr licant at the admission stage, The arplicant wvas
a candidate for 1995 Civil Services Examinat ion and
hi n2me did not appear amona the list of successful
candidates after the prelimindry examination, The

applicant contends that he has done fairly wall
in the preliminadry examination and his name should

have appeared as 0.B.C, candidate in 27%_-@5?::;: I
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The application is whodly based on presumpt ion that 'l:hi;l -

AUy
applicant has done well, h' d to be selected in

the preliminary examination, This is his personal l
presumpt ion of his own performénce and that

presumption can not therefore, be the basis of
se lection, Official business is presumed to be

carried out correctly in norm31 course and

thare is nothing in the aprlication that this was
not the cace %o rebuththe above presumntion,

2. We find no merit vhatsoever in this

application and accordingly dismiss the same

in 1 imine .
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Me ber{rzgg . Member-{A)




